i CSENTRAL ADMINISTRATIVE TRIBUNSL.
PRIMNCIFSL BEMCH NEW DELMI
DLf. Mo, 26852002
HEW DELHI L THIZS THE 3187 JaW 2002
Hon’ble Shri Govindan $. Tampi, Member (&)
amt. Chandrawati, 48
Wio Late Sh. Ranjit Singh,
[Ex. Binding Assistant, Govt. of India Press)
Yille: Mada pur, PO Barla,
Distt. &ligarh (UR)
Y A Te e B B Rt e R
(By Shri 0 N Sharma, Advocate)
YWERSUS
1. Union of India through Secretary,
G.O.I., Min. of Urban Dev. & Employment
HMirman Bhawan, Mew Delhi
) 2. The Director of Printing

Govit., of India,
B Wing, Mirman Bhawan,
New Delhi.

& The Managsar,
Govi., of India Pres,
“ligarh.

,,,,,,,,,,,,, Respondants.

Q.R.D E R _{ORDER)

Ghri D N Sharma appears for the applicant.

o The applicant in this case is a widow of

one  Shril Ranjit singh. former Binding assistant of

the Gowvt. Fress aligarh who died on harness  on

(l)

184,97, The deceased had left 4 minor ohildren
and  the widow who is the applicant. With the
meagira family pension it is not possikle for her to
maintain  and bring Up the children and she has

therefors een making reprasentations for

consideration for compasszionate appointment: .
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Patwal
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1 rapreseht&tionéaddregsed to Dte. of
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Mowswar, N

Printing on 16.12.2000 and appeal dated 11.6.2001

to  the Secretary tin. of Urban Developmant, New

Delhi Faﬁ not been responded. The relief sought bw

]

=hal
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of the applicant 1is that

€
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Shri Sharma on b

of the

ed

respondant Mo 7 b directed to dispos

representation at the earliest.
5. I have considered the matter, &3 145

Director of Printing (Respondent Mo 1) a1y
_ . /
16.12.2000 has not been disposed of, M owould  be
in the fitness of the things to dispose of the 0.4.
Wwith <irections to  the sald authority to pass
necessary orders within a specified time  frame.

Thereforse, 1 dispose of this 08, without issue of

§

fd

any notice by directing Rsgspondent Ng ., 2 o

examine _the representation. take a pri

and comnunicate the same to the
warliest and in any event within 2

receipt of the copy of this order.




